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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

C.&./SQ/BS in

0.4. NO.y 127/90
T.A. NO,

DATE OF DECISION 13th March 1996

Western Railway Empleyees' Union, Petitioner

Bhavnagar,

HEsllslls REYAOX Advocate for the Petitioner (s)

Versus

Union of Indda & orse.

Respondent

MroReMeVia Advocate for the Respondent (s)
CORAM
The Hon’ble Mr, NeBePatel | ¢ Vice Chairman
The Hon'’ble Mr. v,Rashakrishnan s Member (A)

JUDGMERNT

1. Whether Reporters of Local papers may be allowed to see the Judgment ? \

)
2. To be referred to the Reporter or not ? ,\NQ :
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ? ‘
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Western Railway Empleyee's Unicn

Bhavnagar parae. Applicants
Advocate Mr.M.MeXavier
versus

1. The Unicn of India,
Western Railway & Orse.

1. shri D.Veanand,
DeRolMe,Bhavnagar pdara.

24 Shri G.L.“eena,
$r.Bivli.Pers.Officer,
Bhavnagar parae. Respondents

Advocate MreRelMeVin

ORAL ORDER

Ceine89 of 1995 in

Oeirel27 ©f 1990
Dates 13-3-96

Per Hon'ble Shri NeBe.Patel Vice Chairman

It appears that the decision which
was|| required to be taken by the Respondents within
a s@ecified pericd was net taken within that peried
but it is actually taken after service of netice
of this CeAe on the Respondentse S0 far as our
directien in the Judgment is concerned, it
reguired the Respondents to take a decisien and
it also mede it clear that it will be eren te
the applicants to take appropriate legal steps

if the decisien taken by the Respondénts was

.




adverse te them. The decision having already

oeen taken, we de not see eneugh ground to proceed
further with this CeAs. which is based only on the
ground that the decision was taken beyond the
permitted peried. However, it is the contention

of Mr.Revier that the Respondents have committed

a more grave disobedience of the directisns issued
by us by taking a decisien witheut censidering
the)iyles relevant to the issue and the entire
exercise of taking €he decisioen is enly & camouflage
behind‘which the Respendents try te defeat the
directions of this Tribunal. ir.Xavier states
that if the proceedings in the Ceae are closed,

it may be kept epen to the applicants to file a
fresh C.A. on the aforesaid ground. The present
preceedings are clesed even theugh the decisien
was taken beyond the permitted period. Hewever,
it will be open te the applicants either te file

a fresh Cese Or Uese on the abeve ground. Caéae

stands dispoused of accerdingly.

2e We would have urdered payment of
costhto the applicant in this case for the default
committed by the Railways im not taking any decisien
even though no extensicn of time was seught for or

. : A SERAN -
obtaiped by them .However, after hearing the ~e=
plea  of Mr.vin net teo award cost in this particular
case, we do not pass any vrder as to cost but make
. : . te ‘A
it clear that in futurs we may havg/con91aeru
awarding coust iam such cases.
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( VeRadhakrishnan ) ( NeBePat=l )
Member (&) Vice Chairman
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